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GOVERNMENT OF TRIPURA
TRIBAL WELFARE DEPARTMENT

No.F.17(7)/ TW/ADC/98/5515-20 Dated, Agartala, the 7th December, 2006.

NOTIFICATION

Under the provision of Sub Para 2 of Para 7 of the 6th Schedule to the Constitution of india,
the Governor of Tripura is pleased to frame the Rules namely TTAADC Fund Rules-2005.

This is hereby published for general information..

By order of the Governor,

5. K. Das
Commissioner & Sacretary
Government of Tripura.
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FPART -

GENERAL

CHAPTER-1

1.{) These rules may be called ihe Tripura Tribal Argas
Autonomous District Council Fund Rules 2005,

(ii} They shall come into force at once.

2. In these rules, unless there is anything repugnant in the
subjsct pr context:- .

(a) "Accountant General” means the Accountant General,
Tripura.

(b} "Autonomous District” means the Tripura Tribal Areas
Autonomous District mentioned in Part-Ii - A of the tsble
appended to paragraph 20 of the Sixth Scheduls to the
Caonstitution. ' :

{c}) "Chief Executive Member” means the Chief Executive
Member of the Executive Commiittee. of the. District
Council constitutad under the Tripura Tribal AT aEs
Autonomous District Council {Constitution, Elestion and
Conduct of Business) Rules, 1985, ‘

(d} “Chief Executive Officer” means the Chief Executive
Officer of the Tripura Tribal Areas Autoriomous [ strict
Council. -

(e) "Constitution” means the Constitution of India.

(f) “Department” means a Department of the District
Council.

(g} "District  Councii” means the Tripura Tribal Areas
Autonomous District Council, ‘

(h) "District  Fund” means the District Fund  of the
Autonomous  District  Council constituted  under the
provisions of Sub-paragraph () of Paragrapn.7 of the
Sixth Scheduls to the Constitution and the ferm shall ne
construed accordingly, '

(i) "Exscutive Officer (Fin})* means the Executive Officer
{Fin) of the District Couneil,

() "Government ‘means the Government of Tripura.

" {k) “Governor" means the Governor of Trigura,
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{} "Memberin-Charge of Financial Affairs” msans  the

dMember of the Exzcutive Commiftee of the

District

Council entrusted with the financial affairs of the District
Council under the Tripura Tribal Areas Autonomous
District Couricil (Constitution, Election ang Conduct of

Business) Rules, 1085,

{m)"Treasury" means any ftreasury maintainad

by the

Government and includes g Sub-Treasury with which the

Bistrict Council banks.

Conglition of the 3, (HThe District fund is constituted undar sub-paragraph(i
of paragraph 7 of the Sixin Schedule to the Constiution
tc which shall be credited ajl manays recaivad by the
District Council in the course of the administration of the
Autonomous District Council in accordance with the
Provisions of the Constitution. The fund shall comprise
ail receipts from the Government either in the form of
trant-in-aid or otherwise and all recelnts realized by the
Ristrict Council under the provisions contained in the
Sixth Scheduls to the Constitution ngluding the taxes
ievied or other revenues Or receipts realized unde- the
Laws, rules or regulations framad by the Diatrict Counci

e

1esiduany:

§

Hiisdriet Fund,

under the Sixth Schedule to the constitution.

(i} The fund shall also include any iguig assels,

surnius

revenue, customary receipts, cash balance or Bank balance
el¢, acquired by the District Council fram ‘ihe previous
Administrator of the locality or area constituting. the
Autonomous District and also any arrear revenus of receipt
accruing to the Administration before the Constlivtion of the

District Council but realized there after.

4. Any matter relating to management of the District
Fund, which is not coveragd by or under thess ruleg.

Counci
ghall be

referred to the Governor and histher decision o dirgction

there on shall be deemed to be 4 part of these rulss,
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CHAPTER—I|
(GENERAL PRINCIPLES)

veled of Aceount. 5. The annual accounts of the District Council shall record all
rensections, which taks place during a financia year
sommencing from 19 Aprit to 319 Mareh. The accounts will
oe maintained in the new format prascribed by the
Government of India, Ministry of Finance. For this purpose
ihe forms of accounts prescribad by the Comptroligy &
Auditor General of india and approved by ihe Fﬁresidem“af@’
India for  other District Councils  constitutad under sixth
schedule in Assam, Meghalaya ete. will be adopted as faras -
praciicable for the District Council of the State of Tripisra tll
- Comptroller & Auditor General of india prescribes such
forms being approvad by the President, -

ain Division <. The accounts of the Council shali be kept in the foliowing
T4 A ronts parts:-

(N Part — | District fund of the Counci.
{1i) Part -l Deposit Fund,

in Part — | of the accounts, there shall be two main divisions,
namely: - () Revenus cansisting of sections for Receipt
Heads (Revenue Account) and  Expenditure Heads
(Revenue Account), (ii) Capital, Public Debt, Loans ste.
consisting of section for "Receipt Heads" {Capital Accouni)
“Expenditure Heads" (Capital Account) and “Public Drebt.”
*Loans and Advances”. The first division shall deal with the
proceeds of taxation and othar receipts clessed as ravenye
and expenditure met there from. it shall also inciude the
grants and contributions received from the Government and
also grants and’contributions made by the Council,

The sscond division shall deal with expenditure met
ustially from borrowed funds with the object either of
increasing concrete assels of a material and permanant
character or reducing recurring liabilities. It alzo includes
raceipts of a capital nature intendad to be applied as g set
aff ¢ capital expenditure. The section * Public Dabt " anc
‘Loans and Advances” ete. of the gecond division shal;
comprise loans received and their repayments by the Digtrict
-Council and loans and advances made and their recoveries

by the District Council,
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In Part - I of the accounis, the ransactione retatling 1o
Deposits, Emiuding General Praviden: Bund and oither fts
and sdvances shall be fecorded. The ransaciong undar
"Uebt, Deposit and Advancas” in this Part 3re such in respac
of which the Distriet Council incurs 3 Bability 1o Tepsy the
moneys received or has a claim i recover tha SIO0OUNT paid,
logether with the repayment of the former (Liabt and
Denosits) and the recoveries of the Igtter (Advances),

£ ey

Lomribution niads 7. Contributions lgranis made by the Bistrict Council to Town

GF recaivad by Qammfttaes,'wﬁage Committess ste. or vide-verga shall he
e Councit Debited as expanditure or shown as receipt, aa the case

may be, under the head of Becount closely connactad with
the objact for which the contributions / granis are madga,

Refund of 8. Refund of revenue, shall as a general rule, be teken
Revenue as reduction of the revenue receipts. The refunds of revanue

may be accounted for under & separate detailed head
"Deduction -~ Refunds”.

Classification 9. Maneys advanced for miscellaneous purpose under special
of transaction authority and recoveranle in cash and sums over paid on
under "Advance”. vouchers other than those fer service payments shall be
adjusted under the detailed head “Advance” of the kinds
nafure,
Municipal rates 10. Municipal rates and taxes should be classified under the
and laxes, Detailed head ‘Rent, Rates and Taxes" under tha functionaf

Major head if the payment is made by the geparment. lts

classification should be under "Public Works Maintenance
and Repairs”.

Accounting for 11. The recoveries of repaymanis shall be postad direct

Recovaries of under receipt of service head concerned in the following
ver payment manner:.

{8) Recoveries relating 1o the over Paymenis of the current
vear. These recoveries whether made in cash or by
deduction from Payment vouchers shall pbe taker as a
reduction of expenditure by posting these ag minus
expenditure under'the head previously overcharged, and

(b} Racoveries relating to over Paymenis of pravisys year.
These shall be credited to the Departmental feceint head
concerned as receipt of the Department.

——

e e
G S
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Audit,

Cash and Account
Council Branches

aaeurity by
Cashier etc,

Hooks of Accounls
and Registars

i2. The registers and forms prescribed in these rules provide
for 2li classes of transactions usually cecurring in an

Autonomous District. If i is found that account rules ang
forms herein prescribed do not convenienily maei the gpacig!
requirement of the Autonomous Distriet fhey may be addad
o or modified by the District Council in consuliation witk
Accountant General and with the approval of the Govemor,

~in respact of Forms and Ragisters nut speciiically provided

i these rules, the District Council ma: agopt the forms and
registers that are used in the Siazte Government Officas in
connaction with accounts matter,

13. The Member-in-Charge of the financial affairs shall at the
time of audit cause to produce alj accounis, registers,
documents and subsidiary papers which may be calied for
by audit authority. for investigation.

4. (i) The Cash and Account branches of the Disiret
Councit Office shall be kept distinet from each cther, and
under scparate officers, who, for the nurpase of these rules shylj
be termed as the Cashier and Accountant respectively,

(ii} In no case shall the same person compie the accounts
and superintend the collection of the rates, taxes and other
income of the District Council.

15, (i) The Cashler and sther officar in amploy of the
Districi Couricil in whose custody the funds of the Distring
Council are kept, shall furnish such szcurity as s in prasticn
in the State Government Offices.

(if) The forms of security bond for employess of the
District Council shall be as prescribed in &5.F.Rs as adopted -
in the District Council. '

16.  All Accounts and Registers shall for the presant, be

maintained in English. All books of Accounts and Registers
shall be substantially bound and paged before bizing breught
into use. A certificate as to the number of pages ¢f 2ach
book contain shall be given in the fly leaf by the Chief
Executive Officer or any other officer authorized by him in
this behalf. No account shal be preparad on lvose sheets,




Thell or
simIaTiament

4% ihe District
Tonel money

s idazatte, Extraordingry Issue, December 18, 2004

zoections in the total of the bilt whether made in words or 1

CACD.

]

17, All corrections and alternstions in accounis shal be
ftily made in red ink and attested by the initial of the Chisaf
Exacutive Ufticer or by any oither officer suthorized by i in
this behalf, Similarly all aiterations or corrections in figures
shall be duly  authenticated by -the Drawing Officer. Al

figuras shall be altested Dy ing full signature of the Drawing
icer with date against gach indtead of by his initisls. A
riste o the effect that amount of the bill is below a specified
amount expressed in whole rupese which & slightly in
eucess of the tolal amgunt of the bill, should inveriably. be
reparded o the body of the bill in red ink. The note should
oe reade inthe same manner as is done in ¢asa of cheques.

18, {i) Whenever any ioss of money or othaf property due
i ermbezzlement or theft or to facts indicating misconduct,
neglect or dishonestly on the part of any employee of the.
District Counclt is discovered, the fact shall be promptly
reported by the Chief Executive Officer to the Chief
Exscutive Member of the District Council ard aiso o the
Avgountédnt General and a copy simultaneously be sent o

 the Government, if the Chief Executive Officer is satisfied

el the offence has been commitied, he shall immediately

. dirget the appropriate authofity to institute a departmantal

anguiry inte the circimstances resulting in the loss of money

angd other property of the District Council, Aparnt from the

staps iaken by the Chief Executive Officer indicateti above,
v may apply 1o the spacior General of Palice for a regular

polize investigation in respect of such offence. The
provisions of General Financial Rules and decisions there

- undar will be observed.

{3 Nc@ﬁ#‘ithstaindiﬂg, anything contained in Sib- Rule (i)

the Govermment may of its own miotion direct ang irivestigate

o $he matter by such officer as he deams fit and lake such

- further aclion as he may tonsider necessary.

~_ Pelty cases Le. cases, involving ioasas not @xceeding
Re.500/ each need not be reported & the Accountant
General, unless there are in any. case, Importsnl features
which merit detalled investigation and corsideration.
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(i} No money or property lost fh the circumstances
specifisd in Sub-Rule (i} shall be written off except with the
sanction of the District Counci! up to a maximum of
R%.1000/-. Any amount in excess of Rs.1000/- may be
wrillen off by the District Council with the approval of the
Government,

PART-

LOCATION AND CUSTCDY OF MONEY AND PAYMENT
TC THE DISTRICT COUNGIL FUND AND WITHDRAWAL

THEREFROM

CHAPTER-|
%’--’;‘ﬂ:ﬁapanaébiiﬂy 19.  The Chief Executive Officer shall be respensible for .
for aocounts ensuring that accounts of the District Fund are at ali times

maintained up to date and in proper form and that the
relevant rules and procedures are followed in sanctioning
and incurring expenditure and the funds-are applied only for
lzgitimate and approved purposes. '

Adherence o 20,  Every authority incurring expenditure shall be guided
cinancin by the highest standard of financial propriety and in
Propriety particular, to: -

{&)  Exercise the same vigilance in respect of axpenditure
incurred out of the District Fund as a person of ordinary

prodence would exerciss in respect of expenditure out of his
own money.

(0} Ensure that the expenditure or the order is not directly or

ingiirecily to the own advantage of the officer or authority
goncemad.

(¢} Examine thai the expenditure is not prima-facie more:
thar the occasion demands.

wusiony of Money 21, Al moneys peﬁaining to the District Fund sha be.
‘- heid in the Personal Ledger Account of the District Counep
maintained in Treasury /Bank Account of the Coureil
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Funds.to be
Drawn only
when necessary

Craditing of
Funds to Distric
Councit Account

General Cash
Book

2Z.  No sum shall be drawn from the District Fund unisgs it
is absolutely necessary and immediately raguired for
disbursement.

23, All sums received on accaunt of the District Fund
shalt be deposited in the prescribad Bank and credited to the

-District Councl current account. Provided that all surns

received from the Government through grants-in-aig bills etc
shall, at the first instance, be deposited in the Parsonal
Ledger Account of the District Council maintained in the
Treasury in the name of the Chief Executive Officer and shall :
thereafter be transferred by crossed cheque into the current :
account of the District Council with the prescribed bank

24, (i)All sums received or spent by or on behalf of the
Council shall without any reservation be forthwith brought
the General Cash Book to be maintained in such farm as
may be prescribed by the Comptroller and Auditor General
of India in accordance with the provisions of para 7(3) and 4
of 6" Schedule to the constitution.

{ii) The General Cash Book shall incorporate ail Cash
transactions and also the transactions drawn by chequas.
The pages of Cash Book or any other imporiant register .
brought into use shall be machine numberad A cariificate as
to the number of pages of a Book fregister shall be recorded
In the fly leaf before the same is brought into use under the
signature of an authorized Officer. The receipt and payment
of each transaction for cash as well as cheques shall be
aliested by the authorized Officer in accordance with the
provisian of Ruie-77 (i) of the Treasury Rules,

(i) . The General Cash Book shall be checked datly item
by item, closed, balanced and sigred by an officer
authorized by the Chief Executive Officer. At the end of each
month it shall be compared and agreed with the Rans Pass
Book. Every item of receipt and expenditure shalt he
checked with the entry in the Generai Cash Book.

{(iv)  Atthe end of each month a statement of
reconciliation of balances shall be prepared in the Cash
Book reconciling the balances as per Cash indicating the

details of the balance at the end of manth shouid aizo be
drawn in the Cash Book.

W&



Tripura Gazette, Extraordinary lssue, December 18, 2006. A. D).

Attestation of
Entries in the
Ciaan Book.

Procaution for

carrying Moneys.

The safe
custody
of Caah

Liit in Chest

Cash shall be verified at the end of each month by the
Chiaf Executive Officer or by any Officer authorized by him
in this behalf and a certificaie showing the resuit of
verification shall be recorded in the Cash Book.

25 Al Council moneys shall be deposited in the Persenal
l.eager Account maintained in the Treasury /Bank Account of
the Council. While attesting the sniries in the cash book 1o
this effect, the Chief Executive Officer or the Officer
authorized in this behalf shall compare the Banks/

Treasuries receipt in the Pass Book and the original copy of
the challan.

26.  The employment of peon to carry maney shall be
discouraged. When it is absolutely necessary to amgloy
such person for the purpose, a man with considerable iength
of service with good reputation shall only be seiectad and in
all cases when the amount to be carried in large. the Chief
Executive Officer/ Mead of Office/DDOs shall take sufficient
precaution for the safe ascort of the money io and from the
Bank.

If considered necessary, the Chief Executive Officer
may request the Superintendent of Police for Police ascort
for this purpose,

27.  The minimum liquid cash of the Council moneys in the
custody of cashier shall be kept in a strong cash chest
under double locking system.

The keys of one lock will ramain with the cashigr and the
keys of the other lock with the Chief Exscutive Officer or the
Cfficer authorized in this behalf, Both the custodians of the
kevs shall be jointly and separately, responsible for the
contents of the chest, which shall not be opened unless beth
the custodians are present.

28.  The Chief Executive Officer shall lay down the mit up
to which money can be held in the District Counei! chest.

29.  To meet the petty and emargent nature of expenditure
required to run Office an imprest money may be held by ar
Officer authorized in this behalf by the Districi Council ans
for this purpose an imprest Cash Book shall be maintainad in
such form as may be prescribed by the District Council. The
imprest Cash Book shall be closed and balanced daily as

10
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that of regular Cash Book. The amount of expenditure
incurred from time to time shall be recoliped on submission
of account unlfess it is finally closed.

The impress will be of the nature of permanent
advance. The mode of fixation of such imprest shall be with ,
reference to the analogous provision of rule 90 of General
Financial Rules, and decisions there under,

30. () The claims against the District Council shal
ordinarity be discharged by "Account Payee Cheques " io
holders of banking account provided that if the claim is leas

‘than Rs.500/- on any occasion payment may be made in

cash from imprest monay.

(i) All cheques shall be signed by the Chief Execulive
Officer or any other Officer empowsered in this betiaif by the
Executive Commitiee of the District Council,

31.() All moneys on account of District Council fund shali
be remitted intact without .least possible delay inio he
bank/ treasury and shall on no account be appropristed
towards any expenditure.

(i)  The moneys paid into the Treasury/Bank to the credit
of the District Council fund shall be accompanied by a Pass
Book of District Council and the Challan to bg preparad in
duplicate. The second part of the challan sha!i be retained in
the Bank/Treasury and the original shall be receipted by the
Bank /Treasury and brought back to the District Council
office by the person sent with the ramittance.

32.(1) Money drawn by cheque in'favour of the Chief
Executive Officer or any other authority for sums
distributable as pay and wages among the membars of the
Council employees or in similar purgose shall be enlered in
the subsidiary Cash Book to be maintained in such form as
may’ be prescribed by the District Council. Money order .
received on ‘account of the District Council shall be similarly
entered in this book.

(i) For recording transaction (both receipts  and
payments) for deposit funds a separate subsidiary cash buok
shall be maintained, :

11
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sesh collection
and receipt
thereof,

(iiiy  Ancgther sﬁbsidiary Cash Book shall be maintainad for
recording the transactions {(both receipts and payments} for
Provident Fund of staffs.

(v} The Cash Book shall be closed and balanced
everyday and signed by the Chief Executive Officer or any
other Officer authorized is this behalf. Pay and, allowances
and wages shall not be retained in hand beyond the period
prescribed in the retevant provision of Treasury Rules

33. (i) District Council dues or other moneys recaivable
on account of District Council may ordinarily be realized in
legal tender, coin or notes. Precaution must be taken Dy the
receiver to ensure that no counter feit coins or notes are
received.

(i) The officer receiving money on behalf of the District
Council must give the payer a recsipt in the form as
prescribed in Rule 22 of Receipt and Payment Rules {(GAR-
8). This rule applies to all moneys received either for deposi
or for any other purpose except however, 1o money
withdrawn from the Bank/ Treasury for dishursement oi pay.
aliowance, advance etc. to Council employeas or for
payment of contingent and other charges to private parties.

(if)  The receipt form shall be bound in bocks of suitzhie
size and pages of each such book shall be conseculively
machine numbered. A register of receipt book shall be
maintained by the Cashier.

(iv)  The receipts shall be signed by the Chief

Executive Officer or by any Officer authorized Dy him .n this
behalf, who shall satisfy himself at the time of signing the -
receipt that the amount has been properly enierad in the
Cash Book either directly or in total through & subsidiary
register of the Cash Book. :

‘ (\}) Stock Register of Receipt Books shail be maintanad

in the line of P.W.D./ other Department etc.

12
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34(a) Subject to the provisions of these rules, the detailad
procedure to be adopted with regard to the realization of
District Council dues and granting of receipts for the money
realised may be prescribed by the District Counci! in
consultation with the Accountant General.

{b) The procedure so prescribed shall, inter-alii  provide
for definite responsibitities of officers concerned to e ure:

(i)  That demands are made as revenue falis du. |
{it) That steps are taken with a view o effecting >rompt
realisation of all revenues, regularly or occasionally and,

(i)  That proper records are kepl to show, in respact of all
items of revenue recurring or non-recurring. lhe assgssment
made, the progress of recovery and the outstanding debis
due to the District Council. '

35{i) Every bill ar other claim for payment shall be
presented in the first instance to the Chief Executive Officer
or any other Officer authorized.in this behalf. After due check
if the bilt or the claim is found to be correct and in order, an
order of payment shall be recorded on the bill and signed by
the competent authority after satisfying that the claim is just
and valid and actually due. ' '

(ii) All claims of the emplovess above Rs.500.00
including salary shall be paid through cheques. In respect of
third party bills, all payments above R$.500.00 shall also He
paid through account payee cheques only.

(i) If the bill is to be paid in cash out of the imprest, it
shall be stamped with the orders “paid in Cash™and skall be
made over far payment. [f it is td be paid by chequss it shall
be stamped “ paid by cheque" and the chegue number and
the amount shall be entered In the appropriate columns of
the Cash Book.

(iv) A Bill Register in the prescribed form used in State
Government Offices shall be maintained. Every bill
presented shall be entered in the register chronologically
end all the columns filled up, At the end of each month/ysar

all the un-paid bills shall be arrived at and carried forward for
the succeeding month/year.

13
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36(i) The salary, establishmant, T. A, and contingent
charges shall be drawn on the basis of bill in such form as
may be prescribed by the District Councit till such time that
are used in Government establishment, may be followed.

(i1) All contingent bills presented shall be entsred in a
register of contingent bill -to be maintained in the same

-‘rmanner as that prescribed for the Gavernment. The District

Council shall follow the procedure followed by the
Governmment in this behalf. '

37.  Inregard to all kinds of deposits mada with the

District Council which may have to be refunded on fulfillment
of the terms and conditions regulating such deposits, the
council shall maintain a deposit register indicating the receipt

of deposit, the purpose for which the deposit has been made
and the return or refund of the deposit.

38.  The District Council may from time to time recéve

from State Government or Autonomous bodies. organization
or corporation under the State Government or from banks,
Insurance corporation or from any other grganizations. roans
and grants-in-aid for purpose of the Districi Council. For
availing of loans from financial institution by the Counci,

detaining of prior concurrence of State Governmen! shall
have to be obtained.

38.  In cases where conditions are attached to untilization
of grants or loans specifying the particular object or '
expenditure or the time limit within which fungs must pe
viilised, it shall be responsibility of the District Councit tc see
that the funds are spent accordingly and wiiisation
certificates are furnished to appropriate authorities.

20.  The transactions in regard to any loans contracted by
the District Council shall be recorded in tha loan register and
the purpose for which it has been sanctioned, recordad in
the appropriate register. The Council shall make payment of
installments of loans and interests thereon, if any, regularly
on the date of which they fall due. |

14
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Furnishing of -41. The District Council shall render such accotnts and
Accounts and submit such returns to the Accountant General (Audit) ,
Returns. Tripura, Government and Departments of the Govarnmeni

as may be prescribed fiom time to time or as may be
provided in the conditions relating to the sanctions nr grants.

Review of 42.  The District Councit shall send to the Gover r a

cxpenditure review of incoms, receipts and expenditure for ever quarter:
and separately for each year,

Securities of” 43. (i) A register shall be maintained for the Goy arnment

the Council and other securities held by the Council,

(i} The securities of the Council shall be under the
custody of the Chief Executive Officer Or any other person
authorised in this behaif, ,

(i) No portion of the fund of the District Council shall be
invested in securities without specific sanction of the
Executive Committee of the District Council,

Authority 1o 44. (i) Special/general orders of the District Council s_sha;f
draw chequas be required to authorize any Officer of the councii to draw
' money from the District Council fund by means of cheques.

(i) Cheques shall be drawn on forms in cheque bocks
supplied by Treasury or the banks as the case may be.

(it} The Treasury Officer or the Bank with whom the
District council has account, shall supply Cheque Books only
on the receipt of the requisition from the Chief Executive
Qfficer. ~

- {iv}  Cheque books - shall, on receipt, be carefully
examined by the Drawing Officer, who shal sount tre
number of forms contained in each. and record a certificate of
sount on the flyleaf: '
(v} The cheque bocks must bs Kept under lock and key in
ihe custody of Chief Executive Officer or Drawing Officer,
who, when relived, shall {ake 2 receipt for the exaci number
of cheque books and blank cheque forms made over to the
Relieving Officer.

rr— e L R T Lo

15
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(viy  The loss of cheque book, signed cheques or biank
cheques forms shall be notified immediately to the Treasury
Officer or to the Bank as the case may be. . ‘

(viiy A register of cheque book shall be maintained zs per
system in vogue in P.W.D or system of other government
Departments as adopted by the Councii.

45.  Drawing Officer shail racord on the reverse of the
cou_nter'foil for each cheque, the amount of cheque drawn
and of the total of drawals and carry forward their total o the
next counterfoil. This will enable him from time 1w lime. lo
exercise an independent check on the postngs of his
Cheques.

46, (i) The Drawing Officer shall send a specimen
sighature to the Treasury Officer and also {0 the bank
through the Chief Executive Officer duly attested by the
later. When the Drawing Officer makes over charge of his
office to another, he shall like wise send a spezimen
signature of the Relieving Officer ta the Treasury Officer and
bank concerned. Specimen signature, when forwarded on-a
sheet of paper other than the forwarding letter itself must be
duly atlested by the officer signing the forwarding letter.

()  Specimen signature sent to the Treasury/ Bank shall
also have to be got atlested by the Officer whose signature
is already on record with the Treasury/ Bank. '

47.  In cases where the manner and forms in each
account, bill, register and return have not been specifically

Member (Financial) prescribed in any of these rules, the membay in charge of

Alfairs for removal
of difficulties

financial affairs shall have the power to prescribe tha manner
and farms in which these records shali be meintained. In
prescribing such forms the Executive Member, Financial

‘Afiairs shall, as far as practicable. adopt the iorms and

register etc. prescribed for use by the Government.
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CHAPTER-II

Storgs. stock account and payment.

48. Whenever any Departiment of the District Councll
obtains any stores for consumption, manufacture or cther
purposes, the Departmental officer entrusied with care for
use or consumplion of the stores shail be responsible for
maintaining correct recerd and preparing correst returns in
raspect of these stores entrusted to him. - , .

49.  All materials received shall be examined, counted,
measured or weighed, as the cass may be. when the
delivery'is taken and shouid be kept in charge of a District
Council employee, who should be required to give a
certificate that he actually has received the material and
recorded them in the stock register maintained in format as
prescribed by the Council, .

50. (i) When materials are issued from stock for
departmental use, manufacture etc. the Council emplayee in
charge of stores shall see that the requisition or indent in
proper form has been placed by a duly authorised person
and examine it carefully with reference to any orders or rules
for the issue of stores. At the time of issue of materials,
delivery of store shall be made by issuing delivery challan.

(ii) Al quantities of stores including tools and plants
received in or issued from stock shall be enterad in the stock
gccount under’ the raspective Heads on the dates the
transactions take place, and balances left should correspond
with-the quantities of stock at the cloge of each month. '

51.  The stores Held in stock should be got yearly verified
physically by an independent agency and the result of
verification indicating the nature of discrepancy. i any,
together with the conditions of stores, recorded in the stock
register itself,

32.  Until the framing of rules or regulation by the District
Council, while purchasing the materials and goods ete. the
District Council shall follow the procedure adopted by the
State Government for the purchase of such materials or
goods.
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B3 As a general rule the payment for supply is not
permissible unless the stores have been received and
surveyed. Bills in support of payment for purchases of siores
shall be accompanied by certificate that the articies detailed
in the vouchers have been actually received and entered in
the Stock Register, the gquantities are correct and their
quality is good.

The certificate prescribed in this rule usually styled as
the store certificate is a very important document and must
be signed by the Officer-in-charge of the stores.

CHAPTER-II

Works Expenditure

54.  The rules in this chapier shall apply to the expenaiure
on special services conrtected with the consiructicn, repars
and maintenance of buildings, roads and other works
undertaken or owned by the Council.

55.  For every work there should be a duly sanctiong
plan and detailed estimate. The . detailed record of the
expenditure relating to each sanclioned work shouid he kept
in a register in form speacified or 28 prescribed by the A.G

56. {i) As a general rule, subject to such exceplion as
may ke authorized by the District Council where iha work g
done deparimentally. the charges of labourers engaged shai
be drawn on muster rolls showing the names ol e
labourers,

The dally attendance and absence of labourers must
be made s0 recerded as to prevent anv tempering with or
unauthorized addition to the enirigs once made.

(i)  The muster rolls may be Kept in such form anc in

~accordance with such methods as prescribed in C.PW.A,

Code/Manual,
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57. (i) The payments made on Muster Rofls must be A
made by the Chief Executive Officer or any other officer
authorized for the purpose, who shall certify to the individual
or group payments, The émount paid on each date shall be
noted in words as well as in figures on the foot of the Muster
Roll.

(if) Unless in any case the District Council directs
otherwise, claims for payment for all works done otherwise
than by daily labourers and for all supplies made on the
basis of measurement recorded in the measurement books
kapt for the purpose shall be prepared as far as possible by
the claimants themseives in authorized form of bills and
vouchers and no payments other than an advance payment
may be authorized unless the correctness of the claim in
respect of quantities and date as well as the quality of the
work done or supplies made have been accepied and all
calculations carefully checked by the Chief Execuiive Officer
or any other officer authorized in this behalf. In case of WOIKS
done  departmentally through  daily” labourers. tne
measurement of the work done shall also be recorded in the
measurement book when items of work are susceptible of
measurement.

(i) Subject to such general and special instructions as
may be issued by the District Council megsurament hooks
shall be kept in such form and according to such melhod a5
prescribed in C.P.W.A. Code/Manual.

{v)  The stock register of measurement books shall be
maihtained in the form specified in C.R.W A Code/Manuyal,

88. (i) As a general rule and subject to such exceptions
as may be authorized by the District Caouncil, no payment
can be made to a contractor, except for the work acually
done or supplies aclually made. Subject 1o such general and
special order as may be issued by the District Council in this
behalf, advancas, it any, made to contractors during the

- execution of work shall invariably be recovered from their

E:?ilis for the value of WOTKS done or supplies made befara
finat payment is made, which must in no case te parmitiad
without detailed measurement.
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(i} The detailed rules prescribing the larms and
conditions under which advance payment may be made in
exceptional cases shall be laid down by the Districl Council,
with the provisions containad in C.P.W.AL Code/Manuat.

(iti) A contractor’s ledger in form as specified in C.P.W.A.
Code/Manual shall be maintained if any advance is paid or |f

any materials are issued to the contracter for execution of
works.

{ivi Separate contingent bills shall be prepared for
expenditure relating to works duly supported by sub-
vouchers. The name of work as given on the sanclioned

estimate should be noted conspicuously on each sub-
voucher as well as the bill itself.

(v)  Without prejudice to the generality of the rules in this
chapter, the detailed procedure io be observed by the Chief
Executive Officer or any ather officer authorized in this

‘behalf in making payment of works expenditure and the farm

of bills and vouchers on which such paymenis ard to be
made may be prescribed by the Member-in-charge of the
financial affairs in consultation with the Accountant General
and with the approval of the Govermnor.

{vi) P.W.D. forms of bill shall be used for payment against
works as per P.W. Account code.

' PART-III

BUDGET AND FINANCIAL CONTROL
CHAPTER-

Preparation of Budget Estimates etc,

59. (I} The responsibility for the preparation of ihe

statement of estimated revenue expenditure as well as any
supplementary estimates or demand for excess grants lies
with the Member-in-charge of the Financial Affairs. The
Member-in-charge of the Financial Affairs shall cause the

budget or the revised budget to- be prepared by the Chief
Executive Officer.
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Consideration of
the Budget by
ihe District
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(i) The budget shali be prepared in the form as specifiec
Or as prescribed by the A.G. and shall as far as praclcabir
be prepared at least 60 days before the commencement of
each financial year. In case of difficulties to adher» o this
condition considering exigency Vote on Account shall be
prepared for the interim period. The Rever.: and
Expenditure head of accounts prescribad for this Urpose
will be exhibited in the Council's budgst estimates.

And the budget shall be prepared in two parts:-
PART-A and PART-B. PART-A shall contain Budget -
Estimates of receipts and expenditure out of the receipts
fram own sources of the District Council and PART.R shall
coniain the receipls and expenditire pertaining to the
Council- which are anticipated to be creditad from the
consolidated fund of the state government on ithe basis of
indication communicated from the Finance Depantment of
the State Government.

(iii} The hasis on which the estimates in the budget have
been made shall be shown in detail in the budgel notes.
which shall form an Appendix to the budget, :

{ivy in preparing the budgst the Distriet Councit shall have
due regard 1o and ba bound by the instructions issyad Ly the
Government from time to time. The budget shouls conform
to the system of classiﬂcatiqn generally followad by the State
Government subject to such modifications as may be
necessary o suit the requirement of the District Council

{tv} A copy of the approved budget shali be sent te the
Accountant General. ‘ '

60. Member-in«c:harge ofthe Financial Affairs shalt
introduce the budgaet, Prepared in the manner set out in
rule-59 before the Council alongwith an explanatory note at
the meeting of the District Council Specially convened for thig
purpose. x :

(i) The District Counci shall decide upon ncoms,
receipts, expenditure, appropriation and ways and means
contained in the budget and shall sanction the budael with or
without modification, While sanctioning the bxlﬂget. the

District Council ghall satisfy itsalf among other things, on the
following points: - a
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(a) That the estimales of income, receipts and expenditure

Forwarding of
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of budget
approvat

Ravised and
Supplementary
Estimates

are exhaustive, realistic and accuraté and that they

provide for the coltection of the entire taxes, fees. and ioans

outstanding along with those falling due during the budgetl

year and also that due aceount is taken of all receipts from

all souyces. ‘

{b) That the directions, if any. of the Govermor have bDeen
‘duly considerad and taken into acoount while framing the
hudget,

(¢} That adequate provision has been made for all obligatory
charges. ' '

(d) That adequate provision has been made for the due
dgischarge of all liabliities and for all other inescapable
commitments, and

(e) That the variation batween the figures of ihe budgel year
and those of the previous year have been adequately
explained. Provided that nothing in these ruies shall
prevent the District Council from setting up a commitiee
for the purpose of examining the budget estimates in
detail and making suitable recommendations for the
consideration of the District Council.

81, After the District Council completes its disgussion on
PART-B of the Budget rafating to the receipis and '
Expenditure, the Chief Exacutive Oifficer shall forweard the
same 1o the State Government for reflection of the same In
ihe Budget documents of the slate to be laid baefora the
Legisiative Assembly.

2. The District Council may incur expenditure in respact
of abligatory charges, pay and allowance of Chief Executive
Member, Chairman. Executive Members and Merrbers of
the District Council ,pay and allowances of officers and staff
of District Councll and other emergen ‘expenses N
anticipation of the approval of Budget by the District Covnch

83. {)The Revissd'Budgat shall be preparad by the
District Councit and submitied to the State Government
preferably by the mo_nih_of December each year,

iy =~ The procedure for the preparation, sanction and
approval of the supplementary or revised budget shall be the
samke as that for the criginal budget. -
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(i) The necessity for moditications of the original budget
shall be explained in the budget note, which shall form. an
Appendix to the suppiementary or revised budget.

84, (i) While & budget has been approved. the District
Councit shall not incur any expenditure under any of the
Head of the budget in excess of the amount provide | under
that Head without making proper provision for such - (cess
by variation or alleration of the budget.

(il) The amount provided under any Head in the bugget
sancitioned by the Council and approved by the Covernor
may ot be transferred by re-appropriation o any other Head

except with the approval of the Executive Commities of the
District Council.

65. Al allotments made for expenditlre in the budget
shall lapse at the end of the financial year except, the fund
received and adjusted through P.L. Account /Bank Account
against budgst allotment for expenditure as indicated in
Rule-23 ibid. :

CHAPTER-l

Financial powers:-

66.  Subject to the provisions of the District Council
Administration Rules, if any, all finaricial powers in respect of
expenditure shall be exercised by the Executive Committes
of the District Council.

67.  The Executive Committee may from time to time
delegate financial powers to the Chief Exegcutive Officer or
other officers of the District Council.

65. (i} The District Council may by genera! or special

orger declare the Principal Officer or other gezetted officers
as Head of Offices.

(i) The District Council may declare a Head of .
Depariment ora HMead of Office or o Gazetted Officer
designated by the Council as Disbursing officer to draw bills
&G meke payments on behalf of the Council, "
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{iil) The Officers declared Head of Offices under sub Rule (i
may incur expenditure to such axtent within the sanctioned
imit of the budget in respect of a Department as may de
specified by the District Councit in the order. The District
Council may also specify in the order the cases of financial
limit beyand which the sanction of the Member-in-charge.
Financial Affairs will be necessary hefore ncurning the
expenditure.

CHAPTER-IV
MISCELLANEQUS:

59. (i) Expenditure on a new item for which no specific
provision has been made in the budget shall not be incurred
without the previous approval of the District Council. Al
approval of the District Councit to such expenditure shall be
obtained through supplementary Grant in due course.

(i) The District Councll or any authority under the District
Council shall not incur any expenditure or enter in 0 liglitity
involving any expenditure of money or transferring money for
invastment or deposit from the District Council fund, unfess
the expenditure has been sanctioned by general of special
arder of the District Council or By any authority to which the
power has been duly delegated.

70. (i) No payment shall be made except on the written
orders of the officer competent to issue such sanclion and
no expenditure shalt be incurred against & saiction unless
funds are made available {0 meet the expenditure provided
that payment of any sum out of the District Council fund may
be made or authorized by the Chief Executive Officer in the
ahsance of valid appropriation only in the following cases. -
(a) Sums payable under decree or order of the Civii Gourl.
(b} Refund of security deposits.
(¢) Any sym which the District Council is required under law
to pay by way of compensation.
{i1) Chief Executive Officer shall communicate the delalls
of the payment made under sub-Rule (i) along with the
circumstances under which the payments have bean maide.
to the Executive Member-in-charge of Finance and forthwilh
take action to make suitable provision in the budget.
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71. (i) If the District Council decides. on thes

recommendation of the Member-in-charge of the Financial

Affairs to raise a loan in furtherance of schemes initiated Dy
the District Council. the resolution shall require the
concurrence of the- Executive Committee of the District
Council. The responsibilities for the payment according to
the stipulated terms and conditions shall in all cases devalve
on the Chief Executive Officer, who shali maintain a register
of foans in such form as may be prescribed by the District
Council. For raising such loan priar concurrence of the State
Government would be essential,

(ii) The- District Council may on the recommendation of
the Executive Committee authorize investments of surpius
fund of the District Council in the manner profitable to the
District Council and consistent with the safety of the money
invested. Usually the investment showld be made in the
recognized form of Government securities.

(i) The District Council shall maintain an investment
register in such form as may be prescribed by the District
Council, and shall strictly observe timely recovery of the
interest accruing in each case.

72, Cases may arise for which no provisions have bean
made in these rules. in such cases the provisions of the
State Government Financial Rules, Treasury Rules, P W.
Code and subsidiary orders made there unger as amended
from time to time or the order issued by the State
Government, as the case may be, shall apply mutatis
mutandis.

73. The Chief Executive Officer may entrus! the
immediate executive contral of the account of the District
Council and of the District Fund to the Executive Officar
(Finance) but may not divest himself of his administrative
control. The Executive Officer (Finance) shail be responsible
for the proper observance of the procadure prascriced by or
under these rules and for the punciual submission of all
accounts and returns required by the Governmeant and to the
Accountant General.
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Duties of the
Fxecutive Officer
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74.  The Executive Officer (Finance) will be in overall
charge of the Budgst and Accounts Sectiof in addition to the
internal Finance Sdction. it will be the duty of the Executive
Officer (Finance) to: - '

{a) Ensure that the schedule for preparation of budget is
adhered {o by the District Councii and the budgst is drawn
up according to the Instructions issued by the District

Council from time to time.

{b) Scrutinize budget proposals thoroughly before piacing &
before the Member-in-charge of the Financial Affairs. For
this purpose he should keep himself fully conversant with all
proceedings of the Executive Commiltees that may have
effect on the estimates or accounts of actual or anticipated
recelpt or charges of the District Council.

(c) See that somplete departmental accounts are maintainad
in accordance with the requirements under the Disingt
Council Fund Rules. it should, in particular, be ensured that
the District Council maintains accounts of Expenditure
against the grants or appropriation.

(d) Watch and review the progress of expenditure against
sanction grants through maintenance of necessary
contro! registers and to issue timely warnings fo

controlling authorities where the progress of expenditire
Is not even:

{e) Ensure the proper maintenance of register of liabilities

‘and commitments as required under thess rules to
facilitate realistic preparation of budget and astimates
and timely surrender of anticipated savings.

(f} Screening the proposai for supplementary demands for
grants. - .

(g) Identify, in particular, specific savings in cases of creation
of posts and to maintain a register for this purpose.

(h) Keep himself closely associated with the formation of
schemes and Important expenditure proposals from their
initial stages. '

(i) Associate himseff with the evalustion of progress/
parformances in the case of projects and othar conlinuing
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schemes and to see that the result of such avaluation
studies are taken into account in the budget formuiation.

(j} Watch the settlement of audit objections inspection
feports and draft audit paras etc,

(k) Ensure prompt action on audit report and appropriation
accounts and the recommendation of the Oistrict Council
thereon.,

{) Screening ai expenditure proposals requiring to be
referred to Executive Committee of the District Council,

{m} Perform any other items of waork that may be specifically
entrusted to him by the Chief Executive Officer with the
approval of the Executive Committee. '

75.  The District Coungil may 'prescribe a suitable system
of internal audit,”

76. (1) The Tripura Tribal Areas Aulonomous Districy
Council (Budget and Accounts) Rules 1982 ig herany
revealed, _

(i) Notwithstanding  -such repeal all  nolifications
published, powers conferred forms prescrined andg orders, -
rliles and appointment shall be deemed, raspectively to have
besn publishad conferred, prescribed, passed or made
under the corresponding provisions of thege riles.

e N

77, The annual accounts of the District Councii shall be
maintained in-such forms .as may be prescribed by the
Comptrolier and Auditor General of india.

/8. The annual accounts so compiled in prescribed forms
and duly authenticated by the Chief Executive Officer and
Executive Officer (Finance} of the Council shall be submitted
in triplicate to the Accountant General (Audit) by the 30
Jure of the following year for conducting audit,

Accountant General (Audit) will comrunicale the
result of audit in the form of tnspection Report, Draf AUdit
Report on completion of audit The couneil shall ‘urnisk the
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replies to the [ns;ﬂectfon Report/ Draft Audit Report within six

- weeks of their receipt.

(i) The report of the C& A.G. on the account of the
Council shall be submitted to the Gov‘ernor who shall cause

them {o be laid before the_Councs‘I.

(iiy  On receipt of commments included in the Audit report
necessary arrangement will be made by the Council to
preparg and to send the "Action taken note” indicating there
in the action taken or proposed to be taken by the Council.
The Action taken repart in turn is to be sent 1o AG {Audit) {or
vetting.

(iv)  The Audit report and Annual Accounts of the Councii
shall be printed by the Councit at its own cost. These will be
arranged to be laid before the council during the nexi budget
session. The copies of the Audit Report would be circulated
only after its presentation before the council.

(v) A commiitee under the Chairmanship of the Chief
Executive Officer with two members to be selected! by the
Chief Executive Qfficer shall be constituted to examine and
settle the outstanding paras of the Inspection Reports.

CHAPTER-V]

GENERAL PROVIDENT FUND

79..  (i)The GPF account of the employees of the TTAADC
shall ba maintained under the GPF (C8) Rules 1960 with the
approval of the District Council.

iy A general index register in form No.44 shall be
maintained for allotment of GPF account number to the
regular employees of the TTAADC,

(i) A Ledger card in form No.CAM-47 shaii be
mairttained for each employee for recarding transactions of
subscriptions frefunds and withdrawal during a financiai
yaar.
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{iv) A broad sheet in form No.48 shall Be maintaird for

recording monthly receipts and withdrawal of Provident Fund
money during a financial year. '

(v} Annual statement of GPF account of a financial year
shall be issued to the employee by the 30" September of the
following year,

80. (I)The detail PF ledger account of regular Group-2
employees of TTAADC shall be maintained by the Heads of
Offices (Drawing Officers) in form No.t (MBOT)-75, The
accounts shall be kept in bound ledgers whicn will be
machine number. A broad sheet in form No.i shall aiso be
maintained by each head of Office. All depasits and
withdrawal posted in the ledger shall be posted in the broad
sheet.

(i} Every Group-D employees who is subscribing to the
General Provident Fund will be provided with a Fass Book
which at the time of each supply will indicate the baiance at
his credit as on the 31* March of the praceding linancial
year,

(i) The Pass Book will be maintained in formal as
prescribed in GPF {CS) Rules 1960 the size of which will be
15 ¢cms X 11 cms with thick cover and provided with plastic
jackets.

(v} Al the end of each year the Head of Office will obtain
the Pass Book of the employees for completion of entries
and return to them.
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